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MR. DEPUTY CHAIRMAN : Mr.

Mehta has made the position very cltar
us see what the Government has to say on the

points raised. Ttis lunch time. The House
stands adjourned till 2.0C p. m.

The House adjourned for lunch at
two minutes past one of the clock.

2p M

The House reassembled after lunch at two of
the clock. THE VICE-CHAIRAMAN (SHRI AKBAR
Ar1 Knan) in the Chair.

THE MEDICAL TERMINATION OF
PREGNANCY BILL, 1969—Contd.

SHRI A. D. MANI (Madhya Pradesh) : Mr.
Vice-Chairman, Sir, 1 want to congratulate
“the Joint Committec as well as the Government
for formulating this Medical Termination of
Pregnancy Bill. Unforwunately, this Bill has
not received the publicity that it deserves. In
other devloped countries in the world, an issue
of this kind would have been publicised in a
very extensive form in all newspapers. But
herc we have had only scant notice for the
provisions ol this Bill.

Sir, I am in general agreement with this
Bill, with reservations on certain clauses. 1
would liké to draw the attention of the Minister
to clause 3, Lxplanation II, where it is laid
down :

“Where any pregnancy occurs as a result of

failure of any device or method used by any ;

married woman or her husband for the purpose
of limiting the number of children, the anguish
caused by such unwanted pregnancy may be
presumed to constitute a grave injury to the
mental health of the pregr ant woman.”

You see, Sir, that in this clause there is
reference only to the husband and the woman.
In other words, from my reading of this Bill,
this Billis confined only to the married persons.

|
I
|
|
|
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We have got to take into account the plight of

the unmarried mothers also who might have
been led astray.

SHRI MAHAVIR TYAGI (Uttar Pradesh) :
How' cati  an unmarried woman
pregnancy ?

have
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SHRI A. D. MANI : Because it is a natural
human function. I feel that if we are going to
be progressive in this matter and we are going
to give this privilege to married women, we
should also take into account the cases of the
unmarried mothers. I have got very good
ground for saying that their plight should be
considered because in clause 3 of the mﬂ itis
stated :

“If the registered medical practitioner feels
that the continuauce of the pregnancy would
involve a risk to the life of the pregnant woman
or of grave injury to her physical or mental
health”, the pregnancy may be terminated.

If it is a question of mental health, is it only
of the married persons ? This is a very serious
lacuna in the Bill. While we are trying to go
forward we are also halting back. If some
girls have been led astray and they become
unmarried mothers and they feel that their
carrer would be ruined and they would be
held objects of shame, the State should give
some support to the persons concerned. One
of the Members who spoke from this side
yesterday said that in the Soviet Union there
isno illegitimacy at all because even an
illegitimate child is taken care of by the State.
1 feel that the Government should have
rethinking done on this subject and go forward
with the implications of Clause 3 of this Bill
and try to bring an amending Bill giving this
benefit to the unmarried mothers also.

some

I would like to go on to Clause 4— of the Bill
which says— -

““No termination of pregnancy shall be made
in accordance with this Act at any place other
than—

(a) a hospital established or maintained
by Government, or

(bY a place for the time being approved
for the purpose ofthis Act by Govern-
ment’”’,

Under sub-clause (b)—a place for the time
being approved-—there is likely to be wide-
spread abuse of the facility given. I feel that
if any abortion is to be performed, it must be
performed only in a hospital maintained by
the Government. In this connection I would
like to draw the atiention of the honourable
Minister to the practice prevailing in tey
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United States. I have got a lot of documenta-
tion on the subject., Tn the State of New
York operation can be performed
certain hospitals specified by the State authori-
ties, We should not authorise any private
clinic or nursing home to perform these
operations. In the rules which the Central
Government is empowered to make under
Clause 6 of the Bill we should lay it down that
this shall be done only in a hospital maintained
by the Government, State Government or
Central Government, as the case may be. I
have referred to the case of New York. Thave
seen that in New York there is a good deal of
statistical material. Before an operation is
performed they wry to see whether the blood
bank has properly stopped because as a rcsult
of the operation, as a result of perforatioa
during the operation, there is likely to bea
good deal of haemorrhage. Now, do we have
a satisfactory blood bank in our country ? The
honourable Minister knows we are starved of
blood banks in our country.  Particularly in
many States, certainly in small towns, there is
no likelihood of there being a substantial blood
bark. I feel, therefore, that the Government
should specify only a few hospitals for the time
being for the performance of the operations and
in the meantime ask for blood donation from
persons who will cantribute blood to the blood
banks so that the mothers can be saved if as a
result of the operation the mothers suffer subs-
tantial haemorrhage.

only at

The other point I would like to mention is
tnat there is a reference in Clause 3 of the Bill
to the mental healtih of the person concerned,
It has happened in the experience of many of
us that an abortion itsell produces a certain
amount of psychosis. We should have psychia-
tric help at these hospitals before a person
agrees to undergo an operation. There must
be psychiatric advising done for the person
concerned in order to persuade the person
concerned to see that the operation is avoided,
1t should not be made available just for the
asking. I would like to mention to the House
that in Great Britain when the abortion laws
have been liberalised there has been a rush of
visitors from all over Europe and the British
Medical Council is now thinking in terms of
tightening up the abortion laws of Great
Briiain to prevent the influx of
visitors. Now, we should not allow anybody
who wants an abertion just to go to a medical
practitioner and say her mental health is

in order
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affected. There should be a proper examination
because what the Pope said when Dr,
Chandrasckhar met him is a point of view
that we have got 10 bear in mind. The Pope
said that we should interfere with the source
of life. If there is to be any interference, it
must te for a very good cause.

I would like to point cut the Minister
that there ita likelihood of a guod deal of
difficulty because of Explanation II under
clause 3 which refers (o failure of any device
or method used by any married woman or
husband, This has to be done on the basis of
trust. We cannot have photographic evidence
for the failure of a condom. How are we going
to prove these things ? You have put it down
in the Bill. The moment you put it down as a
statutory obligation, the - doctor is bound to
ask : “What Nirodh did you use or what
condom did you use”? Shri Kumaramangalam

10

knows that these questions will be asked. .

SHARI KRISHAN

know ?

KANT : How does he

SHRIA.D.MANI: Heis a lawyer, T°
am only saying that once you put down asa
statutory obligation, the doctor has to discharge
that statutory obligation. When you tell him
ihat a condom has failed, he has got to prepare
a case for it. He has to ask for details and
evidence. Who can produce evidence {or the
failure of a condom or Nirodh ? You are
making the Act a laughing stock by putting
this in the Explanation. All that I would like
the Minister to accept is the version of the
person concerned, When she or he says that
the device has failed, that should be accepted.
That should be sufficient for the purposes
of this Act. But we have not taken up that boid
and straight forward position. You say that
the medical officer has to certify that. Ido
not want medical practitioners to put difficulties
in the way of those rersons who want to get
the bene- fit of this Bill,

In Japan they have liberalised abortion laws
and the population growth has been curtailed
by 15 per cent. We are now in the neighbour-
hood of 540 or 560 millions. We would also
like our population 10 be controlled. Then the
cannot be controlled only by
Iam glad that the

\
|
\ The third point I would like to make is this.
l
\
|
\

population
| substantial Siate help.
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[Shri A. D. Mani]

preduction of Nirodh has been takei: up in the
public sector. I believe it is being manufac-
tured in Trivandrum. If these operations
are to be performed, I would like them to be
performed free of charge. I am mentioning this
point because the cxperience in U'nited King-
dom has shown that for these operations as
much as £5,000 are beirg charged. We do not
want ecven hospitals to charge fees for the
operations. If it is part of the family planning
programme, we should like these operations to
be performed free of charge so that some
incentive 1s given to those persons who
come forward to undergo these operations, 1
feel that this sort of help is necessary for
giving impetus to our family planning pro-
gramme and [ do hope that the Minister
will circularise State Governments, convey to
them the wishes of the Members of Parliament
ard convince them that they should accept it
as part of the State government’s share in this
programme. 1 feel that this Bill deserves
widest possible support,

I would like to mention onc rather sensitive
matter. Fortunately very few in  this country
know the implications of this Bill. Sir, Nirodh
is being widely advertised by the advertising
media also. We are liberalising abortion
laws. We have also to make it known to the
people concerned. How many people know
that this matter was discussed in the Rajya
Sabha and Mr. Mani spokec and others also
spoke ? Very few peoplc know about it. Since
you are popularising the family planning devi-
ces, you should, in a very discreet way, without
hurting anybody’s feclings, publicize this fact
that abortion can be done in certain circums-
tances for persons who are in need of i,
because people in the villages do not know the

advantages that are going to accrue to suffer-
ing mothers il this Bill is passed.
Sir, I bope this Bill would be passed by

this House without any dissent because we are
just marching ahead with other countries in
regard to reform and in regard to
adoption of recognised methods for the termi-
nation of pregnancies,

social

the witnesses who appeared before the Joint
Committee, Dr. Maricar, had expressed
the view that abortions are dangerous.
Any kind of operation is dangerous inelu-
ding the prostate gland operation, as you
all know, But the responsibility is taken by

I know, Sir, one of |
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the guardian concerned or the person con-
cerned. T would like to tell the Minister
that it is not the husband, but it is the wife
who really comes into the picture. If she does
not want to bear a child, she should not be
compelled to bear it. Now, Sir, with regard
10 the Explanation 2 under Clause 3, there is
one more observation thatI would like 10
make. Sir, itis not only the failure ofa
condom sheath which occurs that can justifv
an operation. It so happens that the conjugal
bliss is lost for some timethe couples get
separated, there is mental disparity between
one person and another, there is difference
between the husband and the wife and the
wife feels that she should not bear the child
and s0 on.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): You have considerable
experience in this.

SHRI A. D. MANI : Sir, I am putting it as
an argument, because you are putting this
as one of the explanations in this Bill, There-
fore, Sir, T feel that this matter should be
gone into with great care and I hope this Bill
would receive the widest acceptance in this
country and advantage will be taken of it by
the mothers concerned before the operaticns
are done provided those operations are done
in the interest of their physical and mental
health. Thank you.

SHRIMATI PURABI MUKHOPADHYAY
(West Bengal) : Mr. Vice-Chairman, Sir, I
congratulatc the new Minisier for having
brought this Bill before us. He is a very
sincerc person and I have every hope andI
am confident that he will see that all the Acts
that have been passed even during his prede-
cessor’s time and during his time also  will be
implemented and implemented seriously and
with the proper perspective.

Sir, with regard to this Bill, I am inti-
mately connected with it because this Bill was
mooted when I was the Health Ministerin
West Bengal and so, Sir, I an: [ully prepared
to accept and support this Bill. But I have
one or two suggestions to make for the im-
provement of this Bill.

Sir, if you sce Section 3, sub-section (1),
you will find that the medical practitioners
who were otherwise to be penalised under the
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Penal
operations to

Indian Code for having done any
tetminate pregnancy before
passing this legislation will not hereafter be
penalised and therefore, there will be no
necessity for having another Clause as Section
8 to give a blanket support and blanket
defence for the medical practitioners who will
undertake the operation. Sir, when a medical
practitioner or a registered medical practitioner
or a doctor in a hospital performs any operation
even if the patient dies on the table, the medi-
cal practitioner, even if he is hauled up be-
fore the Court by the relations of the patient
who dies, is protected by law if he can prove
that he acted in good faith and according to
the best of his ability as a surgeon. So, Sir, [
think that to include clause 8 in this Bill
which envisages that no suit or other legal
proceedings shall lie against any registared
medical practitioner for any damage caused
or likely 1o be caused by anvthing which is
in good faith done or intended to be done
under this Act is not necessary. This is super-
fluous. This is redundant. Ifit is not, then
inclusion of clause 8 is very mischievous. 1
am very apprehensive about it, because first
we know that any medical practitioner, any
best of surgeons, performing an operation is
covered by the general practitioners’ law that
if he acts in good faith then he is not held up
before the court or he is not penalised. Why
do we prevent a person from going to that
court to sue him ? Why give him this blanket
support ? You don’t have to give then blanket
support like this that even if during the opera-
tion any patient dies the relations will have
no legal redress against him. This is going
100 far and T want to oppose it and I will
suggest the deletion of clause 8. I hope the
Minister will apply his min. to this, because
under the democratic system, I have every
right to go to the court for legal redress of
my grievance. Why do we prevent him from
going there ? It is for the court to see whether
the person whom 1 am suing against, has done
it in good faith or not. Why do vou accept
it that whataver he did, he did itin good
faith and no legal case will lie before any
court of law ? So, please delete that clause.

Sir, my second suggestion is about the re-
gistration of medical practiticners. Medical
practitioners are registared under the Indian.
Medical Council Act, 1936, under a Schedule.
Unless and until you change and improve that
Schedule, you connot under this Act qualify and
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re-classify who will be a registered medical
practitioner. Registered medical practitioners
are registered under a specific Act and the
sehedule under that and unless and until you
change that schodule or improve that Schedule,
under this Act you cannot modify and re-classify
a medical practitioner. And what is the neces-
sity for that ? Ifwe are serious about this
Act, do we think we have enough gynaecolo-
gists and other experts for performing the
operations. If that heso, then limit their
activities within the hespital only., Don’t
recoonise any other private chamber to have
that operation.

My third suggestion will be about the
period, the length of the pregnancy. Sir, if you
go to clause 3, sub-clauses (2) (a) and (h), you
will see :

“(a) ....where the length of the pregnancy
does not exceed twelve weeks, or

(b) not less than two registered medical
practitioners, acting together, where the length
of the pregnancy exceeds twelve weeks but does
not exceed twentv weeks, ,”

Sir, I want to delete this sub-clause (b). It
will be hazardous for any women to undergo
an operation when the period of pregnancy is
so much advanced. So don’t rely on any
expert opinion of a medical prartitioner. If to
save the mother, the medica! practitioner or
any doctor feels that any operation is necessary
at any poriod or length of time or at any
period of pregnancy, the medical practitioner
has every right to perform the operation. what-
ever the pregnancy period may be. Why speci-
fieally mention the weeks here ? We should
only keep under clause 8, sub-clause (2),
and delete (b) altogether. The permission
that you are seeking in sub-clause 3 {4) (¢)
where the provision is that “no pregnancy of
an unmarried girl, who has not attained the 'age
of eighteen years, shall be terminated except
with the consent in writing of her father or
of her guardian if her father is not alive’’; is
very good; it is a very good provision made.
But what about the lunatics, and why do you
include them in the same Clause ? The ques-
tion of pregnancy of a lunatic is a different
one and a lunatic should not bear a child.
Also no husband should force a lunatic woman
to bear a child because that will not only be
a health hazard for the woman but will also
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[Shrimati Purabi Mukhopadhyay]

tell on the child that is born. T know of many
pitiable instances of the children produced
by a lunatic mother or a lunatic father. So
the mother, if sheis a
lunatic, then she will be in a position to
terminate her pregnancy? What about her
husband ? Now, if the husband is a lunatic,
if the husband is suffering from some con-
genital disease, if the hushand is suffering
from some mental disorder or any other equally
serious disease which is a health hazard, which
will affect the health of the children if born,
the pregnancy caused by such a husband,
whether the woman is a lunatic or not, that
pregnancy also should be terminated. So I
want to add another sub-clause here about the
hushand’s conditions of health, mental and
physical.
to the House and to the Minister. Here we are
only discussing the question of a lunatic
mother. But I am discussing also the question
of the parentage. The father, if he is a lunatic,
will you in thatcase allow his wife to carry
a child in full length and go to confinement,
knowing fully well that the child to be born
may be an abnormal child ? If the father is
suffering from some congenital disease if the
father is suffering from some disease which
may have a hereditary effect on the child, do
you mean to say that under this Bill, even
though we are legalising abortion, we will
allow that woman to conlinue with that preg-
nancy, go to confinement and give birth to
the child, which is sure to have a very bleak
future? So many congenital, blind children
you find in India. What is the reason for
that ? Is it for any eye-disease, or is it for any
hereditary disease which was not tackled in
an uneducated and undeveloped socicty ?
When you are introlucirg this new law for
liberalising abortion include the father also.
Don’t penalise the woman only. Somebody
was suggesting legalising abortion as a method
of family planning. Sir, I thoroughly oppose
that. Abortion as a method of family planning
has not been accepted in India, will never he
accepted in India. The countries, which
accepted abortion as a method of family
planning, have retraced their steps and they
have again put restrictions on that legalising
Act. So I do not consider abortion as a
method of family planning. Againl want to
warn the Health Ministry against repeated
abortions. Wheré is the Clause for that, to
prevent repe ted abortions? If a wife is cocrced

why only say that

I think I should make myself clear |
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to go to a doctor for repeated abortions to help
the husband or the man, I thoroughly oppose
it.  So please include another Clause for
preventing repeated abortions. I think I have
made myself clear about these three things.

SHRI BHUPLSH GUPTA : Have vou tabled
any amendments for these ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) She is suggesting the amend-
ments. She wants Lo include lunatic men also
in the Clause. You were not here then.

SHRI BHUPESH GUPTA : Since she is
making a number of suggestions I want to
know if she hns given the amendments.

SHRIMATI PURABI MUKHOPADHAYA :
Mr. Vice-Chairman, Sir, the Minister isin a
position to introduce on the floor of the House
any amendment that he thinks fit to suit the
purpose of the points that I am making.

So, my submission to the Minister in charge
of this department—both the Ministers are
here—is : let them introduce a short-notice
amendment on the floor of the House to
include this thing. I am sorry I was not herc
when the Joint Committee was there. Su I had
no occasion to  place my viewpoints before
them. Solhave to take the opportunity of
speaking in the House.

Clause 4 of the Bill says :

“No termination of pregnancy shall be made
in accordance with this Act at any place other
than—

(a) a hospital established or maintained
by Government, or

(b) aplace for the time bheing approved
for the purpose of this Act by Government.”
Dr. Mani was suggesting . . -(Interruptions). . .

SHRIG. A. APPAN: Mr. Mani; heis a
homocopathic practitioner.

SHRIMATI PURABI MUKHOPADHYAY:
Maybe he is a quack. That quack Mr. Mani
was suggesting that abortions will be made
only in the hospitals. You know, the ped
patient ratio in our country is very low. The
number of beds that are available does not ca-
ter sufficiently to the needs of the emergency
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patients, and he was telling us about blood
banks. I do not really see the possibility of
collecting blood for transfusion in the case of

an emergency. But that should not prevent us |
from going in for this progressive legislation.
The bed-patient ratio is so very low in India
that we have only 8 beds for every thousand
—I am quoting last year’s figure. So, ifit
is only 8 beds for every thousaud persons, we
cannot consider this suggestion that only the
hospital beds will be utilised for abortion. We
should also utilise the private clinics and the
doctors’ chambers with sufficienit power in the
hands of the State Governments and the
Government of India to supervise, to check
and even to surpriss-check the equipment and
other arrangements. About this suggestion I
entirely agree with the Minister but I do not |
think. .. ;

You should
That can he

SHRI BHUPESH GUPTA :
have given some amendments.
done even now.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You always give advice when it
is not wanted.

SHRI BHUPESH GUPTA : No, Sir. T was
saying that she has made certain good sugges-
tions. She says now they should be accepted.
We will be called upon to vote on the Bill now.
Therefore T was suggesting that, . .

SHRIMATI PURABI MUKHOPADHYAY: |
You accept the Bill as it is. The Minister will
in future. I do not want

agree to amend
to hold up the Bill.

SHRI BHUPESH GUPTA : Sir, I suggest i
that for the sake of the mental and physical
health of the House let the pregnancy be ter-
minated now.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is not your field...(Inter-
ruptions) . ..

SHRI BHUPESH GUPTA : Sir, it is a verv
consructive suggestion.

SHRI A. G. KULKARNI : Whose pregnancy
are you terminating ?

SHRI BHUPESH GUPTA : The pregnancy

of this House.
(Interruptions)
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SHRIMATI PURABI MUKHOPADHYAY:
Sir, we are talking ahout progressive legislation

f and some of the Members were showing how

progressive we are. We arc such progressive
cannot discuss this thing
scientifically and without cutting jokes about
women who have undergo very tragic
circumstances. 1 do not want this thing to be
taken lightly, , (Interruptions). . .

to

SHRI BHUPLESH GUPTA : Tomorrow

you can talk.

THE VICE-CHAIRMAN (SHRI AKBAR

~ ALI KHAN) : Shri Bipinpal Das.

SHRI BHUPESH GUPTA : Now nothing
will be done.
MUKHOPA-

SHRIMATI PURABIL

SHRI BIPINPAL DAS (Assam) : Mr. Vice-
Chairman, Sir, I look at this Bill not so much
from the tecl: ical point of view but from the
social point of view and from that angle I
congratulate the Government for coming for-
ward with this Bill before us.

In the course of this debate anid in the
Minutes of Dissent recorded in this Bill,
some Members have raised objections to this
Bill on certain grounds. The first ground on
which one Member has given the Note of
Dissent is that an abortion is equivalent to
murder. [ do not understand this logic as to
how there ean be murder before life comes in-
to existence. That does not stand. Secondly,
the argument is that it affects the health of
the mother. Certainly before operating on the
woman, the surgeon concerned would certainly
consider the question of the health of the
mother and if the health of the mother does
not permit, no such operation can be done.
Therefore such arguments cannot stand in the
way of the passing of this Bill. Then it has been
said that this is a Western idea brought into
Indian conditions, that the Western idea does
not fit into our conditions. In modern society,
because science is so developed in the West, so
many Western ideas have come into our lives.
We have accepted so many Western ideas. The
Members who talk so much about Indianism
and object so much to foreign ideas have
themselves perhaps in their daily habits adopted
so many Western ideas—in their dress, in the
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[Shri Bipinpal Das]
manner of living, taking food and all that. We
have accepted them. On this question ofa
scientific matter, there is no such thing as
Western idea, or Indian idea, If a Western
idea is good, what is wrong in accepting it ?
This parliamentary democracy, this very House
have come from Wastern ideas. Therefore that
is an absolutely ridiculous argument against
this Bill.
.k [RTCM AT T I A

A very important Member in the Minute
of Dissent has said that it amounted to
interference with nature, that we cannot
interfere with the will of God. Thisis a very
serious argument {rom the Indian point of view
where people are religious-minded, Are we not
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Bhadram very rightly referred to what tradi-
tions we Dad in the days of Mahabharata. I
won’t go into these details. Some hon. Member
—perhaps it was Mr. Niranjan Varma—yester-

- day talked about this and said that if we pass
" this legislation it would cncourage our young

interfering with Nature in our daily life ? Are we |

all accepting the will. of God always ? When
you are ill, why do you take medicines ? Nature
would take you to the graveyard. Why are you
sitting in this air-conditioned hall when people
are suffering outside ? In modern society
science has taught us to understand Nature
and apply it to remove the suffering of the
people, in order to raise their standard of
living, and this is one of those Bills which
wants to remove the suffering of half of the
population of this country, Tt must be looked
at from that angle ; otherwise in our daily life
perhaps we interfere with Nature not less than
one hundred timzs. Another argument is India
has its own traditions, moral rules. One
Member even quoted Gandhiji ! Let wus
carefully examine what Gandhiji said. Do we
follow Gandhiji ? Mahatma Gandhi said that
any sexual intercourse wsthout the desire fot a
progeny is a sin. How many Members have
followed this dictum ? How many in the Indian
society follow this moral rule ? Gandhiji had
his own ideals. He had his own standard.
Everybody cannot be a Gandhi. We pass
legislations not for Gandhis. We pass legisla-
tions for the common people of our society,
the average man who has his strength and
weakness, and therefore to bring in Gandhiji
is not correct, I remember even Pandit
Jawaharlal Nehru who in his autobiography bad
to oppose Gandhiji on this issue. He said *“if
that is asin, I am the first sinner.” In this
world of Frend and Aedipus complex, nobody
should speak about it, This was the language
used by Pandit Nehru against Gandhiji's theory
of sex morality.

About Indian traditions, yesterday Mr.

| boys and girls 1o make love publicly.

SHRI SHEEL BHADRA YAJEE : Mr. Man
Singh Varma, not Mr. Niranjan Varma.

SHRI BIPINPAL DAS: I am sorry, Mr.
Man Singh Varma. He said that this Bill
would encourage our young boys and girls to
make love publicly. I donot want to go into
the details of this question. But it is a very im-
portant question no doubt, a social question, a
moral question. I would only say, India does
not consist of only that world in which Mr.
Man Singh Varma lives. Thisis a vast coun-
try ; there are so many customs, so many rules,
so many ideas, so many practices, in this coun-
try. If you go from one end to -the other you
will see the variations. About sex and love
making perhaps the best book was written by
an Indian author hundreds of years ago; the
whole thing was dealt with very scientifically.
That is our tradition, we must not forget it.
Our tradition was not built up only since the
days of Manu. Loag beforc Manu our tradi-
tions had been built up. What about those
pieces of art in Khajuraho and Konarak ? What
do they signify ? What do they mean ? How
did they come into existence ? How were these
things done or allowed to he done by the
society ? Nobody can characterise these things
as obscene. Indian concept of morality is paint-

ed as conservative and reactionary which
really it is not.
SHRIMATI . PURABI MUKHOPA-

DHYAY : Mr. Varma’s morality is only exploi-
tation of woman. :

SHRI BIPINPAL DAS: I am coming to
that. I would make a very clear distinction
betw:en moral rules and human values. Human

values are permancnt, are fundamental, are
eternal.

SHRI BHUPESH GUPTA : I thought in
our courtry women have started exploiting men.

SHRI BIPINPAL DAS: I am making a
very clear distinction between moral rules and
human values. Human values are fundamental,
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arc eternal, ave stable, but moral rules vary
according to times and climes. What is moral
here in Delhi may not be moral in Dibrugarh,
what is moral in Delhi may not be moral in
London. What is moral today may not be
moral after a hundred years. Moral rules vary
with the times.

SHRI S. D. MISRA : What is moral
the House may not be mora! outside.

'

in

SHRI BIPINPAL DAS: We have to con-
sider the whule question in this light. This
question of morality is a very serious one. They
have said that if we passed this Bill we would
be simply giving licence to practise immorality.
I want (o ask a straight question to these gen-
tlemen. A married couple is taking advantage
of the licence given to them by the society
through marriage ard they practise their sex
life without restraint. That is one picture.
The other picture is an unmarried couple may
be in love, may by an accident commit a
mistake. Now, who is more immoral ? I want
to know. Is it the married couple taking ad-
vantage of the so-called permission given by
society, practising sexual life recklessly, the
hushand thereby making the wife suffer for the
whole of her life, or is it the young unmarried
couple who by an accident commit a mistake ?
So this question of morality is a very deep one
and it must be cousidered in that light. I would
approach this question undouktedly from the
human aspect. With some of the clauses in this
Bill I do not agree. Rather I would like to
agree to some extent with what Mr. Chatterjee
said yesterday, Some of the clauses are unne-
cessary, redundant. Some of the clauses inserted
make this Bill not so liberal as it should have

“heen. The basic question i$ that the woman
must be given a place of honour in society, a
place of equality with man. Man commits all
kinds of things and ke escapes. Woman cannot.

- Because of this natural phenomenon it is our
task, those who want equality of treatment bet-
ween man and woman, to legislate in sucha
way that even in this matter where nature pla-
ces woman at a disadvantage...

SHRT LOKANATH MISRA : Wiy don’t

- you change man into woman and woman into

man ? It would be best to change by legisla-
tion man into woman and woman into man.

SHRI BHUPESH GUPTA : That will fit
him very well if this change were made in his
" case.
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SHRI BIPINPAL DAS : Science of course
has done it already. It is for Mr. Misra to de-
cide whether he should undergo the operation.
It is for him. I said the question before us is
to give a place of honour and equality to the
woman in society. In this particular case
where she is ata disadvaniage we should re-
move the disadvantage, and this Bill should
have been drafted on one basic principle only
and that principle is, it is the woman who will
decide whether she wants to bear a child or
not. This is the basic question. Why should we
bring in all other questions, I do not know.
Therefore, with these words 1 support this Bill
but with one condition. The condition is, I do
not want to hold up this Bill, let this Bill go,
become an Act, but I want to tell the Minister
that this Bill should be made really progressive
if they mean business, and you should really do
something which will liberate the status of
woman in our society. Some of the clauses
which were poinied out by Mr. Chatterjec the
other day—I am not going to read out all
those things—seem to be absolutely redundant.
They restrict thic progressive elements that were
there in the idea of this Bill. T would request
the Minister to consider all these questions and
see whether he can come forward or he can
convince the Government to come forward with
a revised Bill or an amended Bil! in future. With
these words I support this Bill wholeheartedly.

Only one point which Mr. Mani raised to
which I would like to refer. Mr. Mani said
that these operations should not be allowed
except in a hospital. Mrs. Mukherjee has al-
ready replied to that point. T would simply
submit that since hospitals are very small in
this country—it is a very vast country and we
want to give this advantage, this privilege, to
all women, to as many women as possible—
even private nursing homes recognised by the
Government and conducted by medical practi-
tioners who are also recognised by the Govern-
ment for the purposes of this Act should be al-
lowed to admit such cases.

With these words I wholeheartedly support
this Bill and congratulate the Minister for the
Bill he has brought forward.

SHRT M, RUTHNASWAMY (Tamil Nadu):
Mr. Vice-Chairman, T will take only a iew
minutes bzcause it is only to register my pro-
test against the passing of this Bill. Evenifa
large majority of this House is in favour of this
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[Shri M. Ruthnaswamy]
Bill, I think the Bill should not go out of the

House with the unanimous approval of the
Rajya Sabha. Even if there are halfa dozen

who oppose the Bill, T think it should be re-

corded. First of all I oppose it because itis

against the religious and social sentiments of
the people. I oppose it again because it termi-
nates life. Here I should like to say in passing :
Why should Government adopt this round-
about phraseology “termination of pregnancy’’ ?
Why not call it honestly and straightforwardly
an Abortion Bill? It aborts life in its embryo-
nic stage and rather do you stop it. If you
can terminate life in the embryonic stage why
not, as an eminent English judge had said, do
it after the child is born ? In fact, in the olden
days there was infanticide. Infanticide was
honest, they knew what they were doing. But
here you throw a cloak of knowledge, semi-
knowledge, over this practice. And then what
problem are vou going to solve by this Bill ?
You think that it will help to solve the problem
of over population. It isa part of the family

planning scheme. But will it succeed ? How |

many abortions are you going to have in a year ?
If you say that it is going to effect a million
abortions, it is unthinkable. We have not got
the doctors, the hospitals, the clinics to cope
with a million abortions a year. What is the
use of this ? After all these years of family plan-
ning, after spending so many crores, we have
achieved only this resulit that in all these 15
vears, 14 millon births have been prevented.
It is one million births per year. But one mil-
lion arc born very year. So, it is only a drop
in the ocean that you create by this Bill and
the other schemes of family planning. The fact
is that it is another attempt of the Government
to have an alibi to cover all their measures
which have not solved the problems of poverty,
not solved the problem of hunger or food or
housing or clothing or work and the many pro-
blems with which the people of India are con-
fronted. The Prime Minister and her party
swept themselves into power on the election cry

‘garibi hatao’, and immediately after they came |

| AT 9T F=i g ar zfada FTAr =i,

into power, they bring forward this Bill. For
what purpose ? For ‘guribi hatao’? They want
to solve the problem, ‘garibi hatao’ by reducing
the number of the garib log. It isall a part of
their imitation of the western fasion. You want
to bein swim of fashion. Recently England
has passed an Abortion Bill. So India should
also do the same thing. In the western coun-

tries family plauning schemes are popular., So |

[ RAJYA SABHA ]
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we must follow suit, This attempt to keep up
with the Joneses is behind this Bill as it is be-

hind with all other such schemes.

SHRI BHUPESH GUPTA: What is the ;
view of Rajaji ?

SHRI M. RUTHNASWAMY : Mr. Vice-

; Chairman, on this ground that it is against the

religious and social sentiments of the people
that I oppose it. According to tradition, people ::
want children till they have a son born to
them and in view of this pre-occupation with
fertility, how can this Bill or any other Bill
which seeks to reduce the population by arti-
ficial means have any effect among the com-
mon people. It is only amongst afew sophis-
ticated, educated people who do not want to
bear the consequences of their act, who want
to run away from the consequences of life, that
this Abortion Bill is going to succeed.

So, not only from the standpoint of religious
and social traditions but from the

point of the «cffectiveness of this measure -

" it is a futile measure. You want to solve the

problem of poverty through a Bill of this kind.
I oppose the measure. It would not have any
effect at all. On the other hand, it will pro-
duce an atmosphere of permissiveness in mora- -
lity which will play havoc with the morals of -
our youth,

Therefore, Mr, Vice-Chairman, on these
grounds, I oppose this Bill.

it fto U Hew (fagre) : Suawmfy
off, & g7 fadwF &1 ew97 F7ar g | gadT
FW & foetfaw § & a0 ady w1 fow
FIAT A1gaT g, N 2@ AT F & 1 Sy
zfmAz 3¢ & @7 F17or zad e @ §
UF A AAad ot g, I q 7 @A

| & @ 3w awg & a9 aifwdz frar st gaar

8 g0 W oR fHfaFd few qvoguw

dra, ag Feo fgar qar & fF Sy qe=r
3q W & dar g arar g ag tar 7 @ fr
agist 9T Arafafad aifsq 1§ awgar
g B (7 fta ardi =1 fog za¥ fear aar
A T § FAsT wme g o)
760 | H guaar g fF 9z asgr wa

stand- -
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geRIT & fewm § sran g ofiT gafauw =@
fast F1 & qugT Far g |

TE §EE A A AR W FoeAw
fearr sngar g, fyad ak & gk qd |
FFAT A AT FAGT & qIEq 4 W7 F@ AT
1T ag ag B for 7z fam fergeardy 2diam |
¥ faes 2, fergear depfa & faems g1 |
gH uaAd & fF 28 w1 v A Ad R |
ST Tqrdt S g it e feA @@ ESiwma | (
@A & Anfgr | 2t § geRT g gwar |

& 9 AT 2IrAA gt R Ay A fgeg-
T T AT €, I AT § g A F4A

al ag AaT JIAT A7 AFA g, TZ AT
G &7 JUFT & | A fgegEar A Fan
feafq & 1 e o feafq & so® ©w am@
g W g F gmrlt et Fa g AR
9% fau a9 w9 uF S99 & ' H F)
a9 FFAA F1 W A= AUAY & | TG €T
F AT FI FA FT AAT A= T80 €,
zafaT 9 9 FE &1 S AT
Qi 2 A ag SF &Y €1 9 faufey §
St ag SfyEaad 9T g, 98 SHF! g |
FIQA1 g, SOF AFHE & QU FWT & |
zafau g aazq € &% ag dix wfaesma
g\ gl aF SimT A arg . fgrgmw §
¥F% alg It aSiwa of | ag W ISmT
o) fo'war srgdY U &) @, forqar wreaar

g a1 s, ag ot 28ma ft fF uF strady |
100-200 T <& | qgMIeE ¥ @y & \
qi= giedl & UF & off, ag Wi IEw |
ot | ENT FRY-TAT 9T JEIIT F@ @ '
TEIT ¥ FT | 30 AT qAweAr ym g, |
zafau el Swaen § 95 F7 ger g9

21, T A7 FA G AV AU AT T OF ATA

Y UF ot § a3 g @A 4Gz, ag

AU A AT FAF Fe =lEw | s e

FY gear J4qT gr, A3t A deAT FW G, Al
WY o &l FT FIT TF ggIeE T@AT T3,
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- FEA F7 qawg 9g & v o feafy A fe-

fadl & gasy g ag fear =g

ff go <o faw : 7T IR &AM
age FIfE qIgemd Geq 7 qgear @

37

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN) : Order, please. Let Mr. Mandal
express his views, He has a right 1o express
them.

it do uAo wWew: zafan su fafad

- &1 AtegwA gw At &t A =nfge

feafady @z & & gark agl aga wAgeA g,

- zafdu SAmert w5, 93 9§ | AT I T
| agy AT gENT AEY g1 aFqr g o Jgf a%

FY 3 g% FAFT TANW HIAT ALY
I9% foq raaHe ¥ 99 Feara fFar § 1398
T, IF A G TY G AT IAH

- wfwg ot sagerr &7 & aFd & | zafag

g9 =9 faq #1 g F3 € |

afqu gq gwmg & & e &
fergeam v afefeafy &, aq afifafs
3G T & Fg FAT A0gQ | 7 & FFaAT
g gy ot gy o ™ ot oteT THaT
fag srar & f o @ =1 17 § fawaw
AT &, ST GAIR & FALTF WK T GHAT
&, SUFT UITAT FLEAT T GHAT & | AT
argq fyg a%® ¥ S99 F L g, S99
Iz 999 g aFar £ 5 g9 g &1 geasny
frar s, fomd gy &=+ &1 S AL A
AZ} | 3| & &7 graerH fHAT 1 awar &)
- mrEfefrst ag 77 A owwT & aFA

CF o g € ave Agt gy, FifE gwa var

qzr & fF udw & Tords H qAT FEAT AT
f oo F1E gua g1 FFW dar a0 qr
IFFI qgrz q¥ frg & gg@d NS & am
% fau g faar strar an )

) grag o w2f0d S ATIS ST gATS

ag 3T A § O FAA AT AL ) A | F =A@ar ¥, SAH AN FAHT FIHE AR
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[ sto Ao Hew] o
gHT, FEr Feae fady I araT g,

T 1T T 3@ FT F 4O Grar 9 fF=e

[ RAJYA SABHA ]

- afvw. ..

FLAT 130 | zafag § ag qwaAdr g v

9% U 959 =07 faq § ST @ A1 9E
g =Jufegd |
THE VICE-CHAIRMAN (SﬁRI AKBAR

ALI KHAN) : Now Mr. Yajee. Please limit
vourself to five minutes, '

SHRI SHEEL BHADRA YAJEE (Bihar) :
For Mr. Rajnarain and Mr, Bhupesh Gupta
there is no time-limit. Only when I get up you
ask me to finish in five minutes.

* THE VICE-CHAIRMAN (SHRI AKBAR
"ALI KHAN) : I am only requesting you,

sy siverwg arel ¢ WA a759 IATHET

agft 7z faga® agg Afaa & Sarar
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=t geav fag werdh ¢
(Zzz=iw)

Freft eqfa At

sft FieaE arslt  ag W FATET ST AT
AW T FAL I F ZATK Fq | (gerenw)
Y Y ZEFT FFT & AT A § ) WA ATH
9T TEF G T YT FFrAT T | K AG
FgAT MEATE 6 zAFT @At igy &
AT FT qHT FAT F & &, 37 57 a6
ARG W IW FI@ gwET Y AT
Fifgd | AR I9F garfasw gAT AFITFT A
F feeg wwwr A7 i g wfg S o SR

- 1g FT a1 fgrg #rs gamar | 9 garfawa
- g%, Igw efEarad g, SfEd 9A

ag =rfgd ot ff st ward ag ¢ s

SUTST @TH GaT 941 FI@ &, ITHT THNT
FAX T FAT g | ST aefr I g
Mo TeeaTHy, = wig fag anf X
TS St Sy gframE @i gua
AT & AW & 1o FAT § AT I% a1
FTH FIAT &, 39 faa gd cﬂi-aﬁ? FTA
AW FEET 0L - o -

HAAG q139 JAHA  AEIET, AW
gerE & wg afagan A, wd & AR g
quEl ¥ 37 gfFFAMET 1 I 9w
TETAT |TRAT § [ qe®I fEegqeai & a7

g 1 893y & wigqfa I 1 F0 aiw afqgy fvo

arst Y 9T g | (gaTmia) g9 fau S
gATH QAT afFagEr 9T &, SuHT gH
AVTAT g |

gar wiv fag awi S F gH wyenfy
1 gaterr faar gav  wgenfa & ger #%
IHF T I AFFaE eqfq aqr 4 ) faeg
#1g fas ar seagwe wufa & o)

F FO FAT AT | AT AT g AT ggrg &
T | ad § ag g w1 fowr g, o sa
F ATH qT VT HATATT A aﬁz%r % AT tnq

wied, # ™ fadaE A anz gwar g N AW L e e e

st ggo o fast : ared wF AT § 7
wy wfa A g, A § A

sy SUT TS ¢ FF ATT HUF AT F
o T a1 gwATE 4T g g AT

ofi qgo Eio fast : 'ﬁeﬁ erg faarg
% 3 il AT gsrr ag ¥ SIAAT AGATE |

%ﬂ Mewg g gg @iy frusmad
g g1 g | (Jevemi@) g FUG G
EAA g AT FA g, I F T9A g8 |
FEAT § A1 IAFT g4 AT &, FPH ;T
FIT G qTd g Al I¥ TIFTT FLAT
F1fEd, Fa9 @FIT F  FHIC 99 WA & a7
qT THTS &7 TA1E 19 aret 957 & 1 gaR
qF FFaT Y A St A Fw & ggwr F

. AT EHET GATT F1 g7 &, T AT ST
. AT GarE & A E— AR EAEATHT

g9 &1 3ErE Ay g~ AW F A
TSN, AT AZ0 oo, 17 fag aqt &
WA AT TG FY 1T FZA § FH ag”r
T |
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SHRI LOKANATH MISRA : Let us old
politicians give place to our sons and daughters
so that they can live better.

oft vy o ¢ 3w dfFg ag A &
gast fgar @y g ox famm &1 =8
FaFT 3 1 98 HY qXg § WEw | zafag
& Tz g fF sam fadw A swAr
Tifgy, #ifr ag faw aga @ifag 2 o
9 || F AW §, afrar § g
q(A F A E, F AT 9% FY g F 909
FIT & I AT FIW & AT TS TG |
3ad fgea 2, ofF7 o3 9 st #1 aw
AAEST FL &, 1 fHemat 7AW@ g |

sft @A fag ami: ag Q@ JFA FL A9
FET Z

#fY SSAL AT © T ITHT FATT FX
@A i I FW A aw@
Fl‘g“f g | A nod is enough for the wise.
a9y F qEr 99 | ag dF § fF fow
gFIT F AT SHEEIT §g JEN & SEF
AT TAE  FEAT A 7, IR A
T Sy WY grar TAFHT FAT A0 )
uF A geer J Fgr f& ag wwer
TR & fw o 1T & | BHAT WA &
frare zod A8l &, ofF7 939 Fam A
UF FIT g9 987 N T uF JAAT H
Za &Y, i FAT B & AR faar qraw av
AFT AT AT ST R AF FAT FAT 7

SHRI LOKANATH MISRA: Let us all
die at 50 in order to make room for our
vougsters. I am prepared to die at 50.

st i@ A ¢ urg o faw & gur
g § 9fc s§ wEl # eweAwad g,
zafae qra & 1 WS S FY a1l F TR
F g1 St TAT S SIS, ST EHALATHT ST
5w, afy dwary fag St Se
7z < Bfre wfan &1 Qe A W
&, gEy A1 TN AWA ATV AL E ) IWA
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| SFTU AT FAEAT FT GATITT AL g
| WFEST AT FUST FY - STA AT | AY 29
|7 FT qAT AT AT e Fdaw F
frg | s9FT TR a@m ST qEEr g
qEE T AT A7 T Fearr Ag A gAer

A1 Fearor Fg |
A gl F | ag s afag faw g,

AT & agfed & qudw #var § 1 wfgg

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN) : Mr. Appan. Please be briof.

SHRI G. A. APPAN (Tamil Nadu)
Vice-Chairman, Sir, I have to. ..

: M.

SHRI A. D. MANI :

Please raise your
voice. '

. We cannot hear otherwise.

SHRI G. A. APPAN : Sir, I have to sup-
port this Bill with the following points. The
Government is spending so much money on
family planning. They are advocating birth
control. There are many techniques also
advocated for birth control and family
planning and we are wasting so much money
also.

SHRI A.D. MANI:
‘wasting’ ?

Why do you say

SHRI G. A. APPAN :
say how it is a waste.

I am just going to
Family planning and
birth control methods are being practised by

| people who are able 1o realise the difficulties

and the consequences. What happens then ?
The educated  people and the enligh-
tended people are only few compared with the -
uneducated and the unenlightened many,
If ninety persons out of a hundred do
not adopt family planning and only ten persons
adopt such methods, then people multiply like
frogs. But, instead of trving to do that, we
are trying, the Government is trying, even to
reward people who adopt family planning
methods and we give all the encouragement
and we give them education and we give honus
also.

Sir, I entirely agree with Mr. Mani when-
fie says that medical termination of pregnancy

should he dore free. 1 would rather go to  the
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extent of sayirg, “Give
give them even rewards for going in for termi-
nation of pregnancies”, Sir, the great
Pattinathar of Tamil Nadu has described the
various effects of pregnancy on women even
from the fourteenth day of the pregnancy, Of
course, most of you would have known what
would be the effects of pregnancy, Even from
the tenth or the thirteenth day, a woman
hegins to feel a sense of giddiness and after the
fortieth day she feels some whirling of the
head and after the fiftieth or sixtieth day she
feels heaviness of the stomach and feels the
presence of milk and so on. So, Sir, when we
are able to know all these things, why do you
want to do the termination after 12 weeks ?
can be done earlier and it is also reported that
the Papavya fruit would terminate pregnancy
in the initial stages up to fifty days, Iustead
of finding out how to terminate pregnancy in
the earlier stages, we are r.ow trying to advocate
some policy of termination of pregnancy after
12 weeks. I entirely agree with the lady
Member who asked why we should go on
extending the period for termination of preg-
nancy. Why do you allow two doctors to do
this? You know, Sir, pregnancy can be

terminated either by operation or even by !

medical doses and some other ordinary methods,
In the countryside we have got Ayahs and
Dhais who are ableto doitand you want
simply to eliminate them.

Mr, Vice-Chairman, Sir, here you give pro-
tection and some reference is made to the
prevention of pregnancy only of the married

women. Do you mean to say, Mr. Vice.

Chairman, we do not have unmarried mothers? |

What a pity it is that most of the public people,
cven officers, have taken resort to mean acts of
exploitation of poor girls and comit them to
this drudgery and humiliation? What will be
the plight of the poor parents 7 What will be
the plight of the poor brothers and sisters who
are susceptible, who have fallen a prey to this
pregnancy of unmarried girls ? Leave away
the pregnancy of married women, Th;a
husband and the other people can lawfully
support them. But here we should give more
prominernce to these people for the termination
of pregnancy. It should not be made criminal
or unlawful. I would rather go to the extent
of saving that the culprit who was responsible
for the unlawful pregnancy should be brought
10 book and should be made answerable to all

[ RAJYA SARHA ]

them more benefits, | girl who shows signs of pregnancy.

It

|
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these things. We only begin to blame the poor
But those
who were responsible for all these things are
left scot free, Should we not do something ?
Is there anything regarding that in our
law ?...

SHRI SHEEL BHADRA YAJEE : But how
to catch them ?

SHRI G. A. APPAN: The lady will be
able to say and the society will be able to say.
We should try to do that also.

Mr. Vice-Chaitman, Sir, T entirely support
the speeches of Mr. Mani and Mr. Bipinpal Das.
Fortunately the hon. Minister in charge of
this is very much enlightened. My friend, Mr.
Bhupesh Gupta, was just telling: “Why not
the other lady begin'to send some amendments
now itself”” ? If she has not sent the amend-
ments, the Minister can assure on the floor of
the House that he will accept some of these
proposals and he can also ask some of us to
send amendments and he can bring amend-
ments subsequently also. It is really very
hearting to know that the lady member has
some practical experience...(Interruptions)

I am speaking from personal experience.
That’s why I am saying this...

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) :  Allright, all right, Please
conclude now.

SHRI G. A, APPAN : Asa soclal worker
I have come across a number of cases of these
poor girls, unmarried mothers...

(Interruptions)

I entirely support the views of the other lady
that lunatic people, be that a man or a woman,
have got no legal right to bring forth children,
to be a drain on society, to be a scourage on
society. So for that also, we should do some-
thing.

Then, Sir, one more thing...

THE VICE CHAIRMAN (SHRI AKBAR
ALT KHAN) : Last thing.

SHRI G. A. APPAN : This termination of
pregnancy should be done free by competent
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people ; they should be given rewards, The
ordinary people who resort to this family
planning should get Rs. 100 or Rs. 50. 1
recommend that those people who come for-
ward for the termination of pregnancy,
specially the unmarried girls, should be given

- at least Rs. 250 in cach case and they should
also be given leave if they are employed and
they should be given allowance for convales-
cence and things like that, I would like to
support the Bill whole-heartedly....

THE VICE-CHAIRMAN (SHRI AKBAR

ALI KHAN) : Now you finish. T have to
call the Minister.
SHRI G. A. APPAN: There is another

organization called the Association of Social
and Moral Hygiere in India. Of course they
have branches throughout the country, I know.
My wife was also employed in this and we have
been trying te do our migkily bit. But cne thing;
rather than having unqualificd people as these
people in fact have—they have dais—we can
have medical people to be in the employ of these
people. Now, Mr. Vice-Chairman, Sir, who
are the people who suffer from this pregnancy
and for whose benefit we are recommending
this Bill ? It is the poor people, the poorest,
and naturally they are the people who cannot
support their families, the added strength of
their families. For these poor people todoa
little hetter, the help of the teachers should be
taken. They should be taken into our confi-
dence, and the doctors and the social workers
could be drafied.

SHRI S. D. MISRA : And the Ministers.

SHRI G. A. APPAN: I have no faith in
most of the politicians. Politics is a very dirty
game.

T entirely support the vicwsof that lady
Member that Clause 8 should be deleted from
tne Bill, With these words Isupport the
Bill. ’

PROF. D. P. CHATTOPADHYAYA : Mr.
Vice-Chairman, Sir, let me first express my
gratitude to the hon. Members of the House
who have participated in this discussion, and
I feel, perhaps you too, Sir, that the discussion
has proved very constructive. Even those. hon.
Members who could not support the Bill have
put forward some very useful observations.
Even though we cannot accept those conserva-
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tions. I think they reflect a section of opinion
of this country.

Now, with respect to the Bill T will refer to
some of the criticisms. First I would like to
say and make it abundantly clear that this
law is not meant to be a method of faimly
planning. I thought that I had made it clear
at the very beginning. Even then there is, T
think, a slight misconception about it. And
that is why I propose to remove it at this stage
by stating it categorically once again that this
law is not a method for family planning. May
be it has an incidental effect, a marginal effect,
on that, But that has nothihg to do with the
essential objective of this law which, I have
already said, is emancipation of women. Tt
may be a bit high-sounding, but I believe that
this law, when enacted, will goalong way
towards
society.

women’s emancipation in this

Secondly, the point that has been repeatedly
made out by several hon. Members is regarding
the eompatihility or otherwise of this law  with
our tradition and culture. Since this point
has been hammered out on sev:ral occasions
and from different points of view, all the same,
I think, Sir, you will excuse me if I say a word

or two on the point. Indian tradition
is manysided. The Jain people say that
Indian  tradition s anekanta  which
means that itis amany-faceted tradition.

So, some people, true to their native bias or
prejudice, interpret it in a conservatire way, in
a preservative way ; others interpret it ina
creative, radiative and assimilative way, The.
history of Indian culture bears out clearly the”
fact that this culture has always been ereative
enough to assimilate foreign cultures without
sacrificing the essence of its own swadharma. *
That is why I feel that a society, ifit is to’
grow, must adjust its swadharma to the demand
of the age, to jugadharma. That is why we
should not construe tradition as a dead body
embalmed in a coffin of dead
petrified habits. It should be
creative way.

and
construed in a

customs

SHRI MAN SINGH VARMA : Destruction
cannot he called creation.

PROF. D. P. CHATTOPADHYAYA : It all
depends upon the context in which vou take it.
1If violence is restricted, if molestation is restric-«
ted or if unwanted pregnancy is restrizied.
1 think, it is all creative. So, T do not think
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[Prof. D. P. Chattopadhyaya]

that the moral argument marginally moral and
marginally eugenic—that terminatio: of preg-
nancy amounts to a phoeticide is a very far-
stretched argument stretched to the breaking po-
int. If the termination of pregnancy amounts to
killing, then I fear, even the very act of our
existence involves Killing of lots of germs and
insects. Our eating involves killing. If you
stretch the argument to that point, then every
act of living involves killing, but unavoidable
So, T think we should stretch a point only witkin
the reasonable limits.

SHRI MAN SINGH VARMA : This isa
logical fallacy.

PROF. D. P. CHATTOPADHYAYA
I think the tradition should not be vulgarised.
It is a fact that the Indian tradition has spoken
much about dharma and moksha, but Indian peo-
ple, Indian priests and thinkers have also said
of kama and artha. A society which indulges
only in dharma and moksha without caring tfor
kama and artha is ascetic. Ours is not an as-

cetic society. But some people in the name of

defending the Indian culture are only distorting
it, if not destroying it. Let us now come to the
Bill, and its more concrete aspects.

Some hon. Members have referred to the
preblem of secrecy. They have said that the
termination of pregnancy is welcome but the
trouble is you people have not made a provision
for maintaining the secrecy of the person who
will be seeking the help of the Termination of
Pregnancy Act. I think a close look into the
Bill would have dispelled this misconception
because if you go through sub-clause (3) of
clause 7, it makes it abundantly clear thata
provision has been made for maintaining secrecy
and if it is violated by somebody, there is a
provision for punishment. So, we have thought
of that and the same has been provided in the
body of the Bill.

Fourthly, Ishould say Mr. Mari, an hon.
Membher and always a very helpful friend—even
in criticism be is helpful—has made a very good
point. That is about the anguish of an unmar-
ricd mother. Yes, I would ask my friend to
look into sub-clause (4) of clause 3. That clause
meets the requirement which Mr. Mani in right
cagerness and anxiety asks for. So, we say that
no pregnarcy of a woman, who has nor attained
the age of 18 years or who, having attained 18
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years, is a lunatic, shall he terminated except
with the consent in writing of the guardian.

SHRI A. D. MANI : I would like to draw
his attention to Explanation I which comes
into operation and which says :

“Where any pregnancy occurs as a result of
failure of any device used by any....”

Now an urmarried mother is deprived of the
benefit of Lxplanation 1I, hecause there is a
reference only to married woman. Now con-
doms car also be used by unmarried women.
Why should you take away this right and
discriminate between married and unmarried
and to seck the protection under 4 (a) one has
to say that a person has been raped. Illegiti-
macy is a stigma and rape is a double stigma.
Do you think any person will say she has been
raped ? T would like the Minister for Steel
also, who is alawyer, to apply his mind to
this and lct us know whether an unmarried
person cain get protection.

PROF D. P. CHATTOPADHYAYA : I had
a look isto the matter and I think when we say
‘No pregnancy of a woman’ that possibility is
also covered. Only who has not been covered
is an uumarried mother below 18 and there
I am respectiul to the tradition.

SHRI A.D. MANT : 1 want to give the same
benefit to the unmarried mother also.

PROF. D. P. CHATTOPADHYAYA : 1
have explained the position. o

Another point made out by Mr. Manj is also
very important that it is not enough to enact
such a law but let the people kaow who need
it most that it has been enacted. That is the
point of publicity. I will bear in mind this
point and see how this Bill can be given the
widest possible publicity.

SHRI BHUPESH GUPTA
amendment.

Make an

PROF. D. P, CHATTOPADHYAYA : The
question of making amendment does not
arise because this law will not be put into
cffect till some rules are framed. So the sugges-
tions we have received will be taken into consi-
deration when we frame the rules. So without
incorporating some constructive suggestions in
the hody of the Bill we may incorporate them
in the rules to be framed in pursuance of the

provisions of this Bill,
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SHRI BHUPLSH GUPTA : The ruales must
be consistent with the provisions.

PROF. D. P. CHATTOPADHYAYA': The
broad framework that this law provides—that
is what I mean. The question has been raised
whether clause 4 regarding ‘place’ where this
sort of operation will be allowed is quite reason-
able. In other words some people have asked
that no place other than the Government hospi-
. tals should be regarded as a place where this
operation should be allowed. T appreciate the
apprehension or the underlying reason for this
argument, but will also appreciate the diifi-
culty about the small number of Government
hospitals in this country. On the one hand
some Members in their justified eagerness have
said that this law should he given the widest
publicity so that all people in the rural areas
also can take advantage of it. At the same time
if we restrict that this operation can be per-
formed only in Government hospitals, and the
number of Government hospitals being small,
we cannot extend the facility to those for whom
it is meant. While we appreciate this appre-
hension, we are also to appreciate the difficulty
of the Government and we cannot restrict the
place of operation only to Government hospitals.
We should see that other hospitals or clinics
or institutions run by non-Governmental agen-
cies are also allowed to perform this operation
but we must see that those agencies are well-
epuipped, well-maintained and are up to the
standard required for this delicale operation.
One hon. lady Member, T think Mrs. Purabi
Mukhopadhyay, has spoken of the alleged
superfluity of clause 8. 1 thick if she looks
irto the Bill carefully she will find that this
provision is necessary and not redundant. Even
if it i3 said that a medical practitioner performs
an operation in good faith and he will be
protected against damage proceedings it does
not mean that he is given a clean chit or a
blank chit because it is not easy to prove in the
eye of the law. As a lawyer you know, Sir, the
cye of the law is sometimes very squint. If
somzbody wants to take the protection of good
faith he has to prove it. It does not automa-
tically give protections Against a negligent
doctor I think still there may be some relief
for the person who may suffer damage or loss.
So this isnot giving a clean chit or a blank
chit because there will still he some legal
relief available to the sufferer.

The last point—that has also been made
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among others by Mrs. Purabi Mukhopadhyay
is the apprechension regarding the birth of
deformed or subnormal children. This is a
very pertinent point but I think that possibility
has been anticipated and it has been covered
by clause 3 (2) (i1) which says :

“there is a substantial risk that i{ the child
were born, it would suffer from such physical
or mental abnormalities as to be seriously
handicapped,”

It there is a possibility or a risk that seri-
ously handicapped or abnormal or subuormal
children are likely to be born then termination
of pregnancy has becn provided for.

In conclusion T think that this Bill within
the olsjective and - perspective in which it has
been framed meets with the requirements of,.

SHRIMATI PURABI MUKHOPADHYAY:
what about repeated abortions ?

PROF. D. P. CHATTOPADHYAYA : The
question of repeated abortions does not bring
forth any new point. If abortion can be
legally terminated, repetition does not add to
any point. I think that that has been provided
by implication in the law.

With these answers to the criticisms I com-
mend the Bill for the consideration of the House.

it frdaa amt : =i, & wadla
ST & O eqsdIH T ATZATE 1

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is:

““That the Bill to provide for the termination
of certain pregnaccies by registered medical
practitioners and for matters connected there-
with or incidental thereto, as reported by the
Joint Committee of the Houses, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : We shall now take up clause by
clause consideration of the Bill. Mr, Varma, I
will give you an opportunity in the third rea-
ding, that will be better.

Clause 2 was added lo the Bill.
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Clause 3.—(When pregnancies my be terminated
by registered medical practitioners)

SHRI JAGDISH PRASAD MATHUR : Sir,

I move :

4. “That at page 2, 34 to 38 he
deleted.”

A RETa

lines

ITHATERA WERA, WAT WERT 7 T«
fagas & guda § v wyowr faar @ 7@
ag 917 4 5 3w fadus F1 wqas fFE

q1 gwre @ wfget wirfaw &1 ow=w # |

TICHTET FYF F1 AE¢ 3, 3997 92 & g
g, ag ar Fq TAH QAR ©T § @I AT
g 98 S uagwAnA g1 A faw s

ag fasas amrwar g, g 9@ ar g¥ |
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A & 2fgdz A FT 99T Wfmar g,
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agl aFdr ok s qfuma & faar
ga g At 2 @1 fow sfmm ¥ ag
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gragamar = faguw & 99 A8 &9
AT §, AT FE QT qrAr 17 & Y ag
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far gy g SR IEF FIT A TW AW

| & gAY efRde #warg o, g 19 99

Ieh AEF G 1 &) Sigi wARa "el AgEd
Fzg g 7 ER ey, @ # S99
g Fer B ST I3 QU AR AR
#ix 4z famge aaRaS A <@ A

| zafed T@ wrERREA € A1 zER § fedfiT

< fear sta

The guestion was profosed.

siwdt qerEA wAEA ug REA
(q@Trd) : garewed wERw, &f@d, |
FAI 1 feefte g wnfgd, #iE €
dadt § fF gud ag faar g

No pregnancy of a married woman shall,
if such pregnancy is alleged by such woman to
have been caused by rape, be terminated
except with the consent in writing of her
husband, if heis alive or of the guardian of
her husband, ifher husband is a minor or
lunatic,

arg gL fF gesT an W AAET A
FIE Al agxy fogsr @ gFR A feafy
g31 21 4 , 9g 999 9 917 ¥ q¥fqmy ¥

T TEW edl &1 @ g a8 2 7
afts 777 dwAz Gt § T W F THe
2R & oY fme ZadY FU1 AT g | Alis-
AA F H A GwAC g1 T g a1 SEFT
fmAma FUAT FY 1 gEaT F FeOE A
SEIF A & U § e FIA g, dlwd

EEIECE- R CCel s’%rﬁ gqa-g ¥ F9z

adl, fagia: #1% &l = oz wd & afea
TES TR Y 79 grageg § G®L AL

grit | SIrfEx eI % THIR ¥ q9fkai
fadem & fa g9 w2 <@ g e =%

SFIT &F ITN F G T GAAT § A7

ST A ITAWT FT qIaT FAT A1fEd, ag
I & , Sfea saF geusa g feafy

FT TEIT 7 ALF a@AT §

gugwreger (s AFET AT @) :
ag T F AT T |E AZ A AL
Ll

AT qeq7 77 AR T qgar

@
g ? '

IqaATeast (o swaw s qw) ¢ o

i, 9gw 9t g AEY %

SHRIMATI PURABI MUKHOPADHYAY:
Only onone pointI want to speak. I have
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spoken about the length of the pregnancy
period in clause 3 (b). T asked (b) to be dele-
ted because if the pregnancy exceeds a period
of twelve wecks it becomes very diffieult. Ttis
a risk for the life of that girl to terminate the
pregnancy. So, it should never exceed a period
of twelve weeks. So, I wanted the Minister to
delete (b).

#ft fadew aat (g wdw) @ e,
AR ¥ 7 gy fadza Fw Amear g
gAIR a1 fax =it Fzdmera A {
FgT & fFaEr W wwR ¥z grEe
qfear fadism & adf &, sfea & s
e yrFtaa Fear § iR A ga gaw afufy
FT TF JITT AT AKX q¥AFT © 79 9% TF-
UF FATS &7 g AL 50 UH-UF AT HT
qeau (A1 | uAmeHANA € S § 98
g g

Where any pregnancy occurs as a result of
failurc of any device or method used by any
married woman or her husband for the purpose
of limiting the number of children, etc.

TFT A F12 AGAT &1 GFAT S AV AT
gar f9d | w93 fag & § qradn =wgar g
foF soaT waws qar g1 swe afkar fa-
S ALY 8, AT FAT FLH qqAT ] |

PROF. D.P. CHATTOPADHYAYA : Sir,
I think the point which has been raised by the
hon, Member Shri Mathur has already
been met, and I answered it, He asked whether
termination of pregnancy has been aceepted by
ihe Government as a method of family plann-
ing, To this query I have already said that it
is not, I repeat, it is not. It may have some
incidental bearing upon it but its essential
object is altogether different. Sir, I think this
point need not be repeated.

The other point is whether the consent of a
lunatic hushand is necessary. We have also
said not only today but also while we intro-
duced the Bill that the question of the consent
of a lunatic husband does not arise. But one
question is whether we would allow any and
every woman, married or unmarried, to termi-
nate her pregnancy because you know, how-
ever progr('ssivc or revolutionary we want to be,
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we have to take mnto consideration the existing
state of the society. So, while I share the
anxiely of the hon, Members to be of help to
the unmarried mother or married mother with
a lunatic husband, we should see ihat there
should be scme restrictive clause and only that
minimum restriction has been imposed, and
that does not debar a married woman with a
lunatic husband from terminating her preg-
nancy on her own decision, That point has
been met., That isall I want tosay on this
point.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question iy &

4. *That at page 2, lines 34 1o 38 be deteted.”
The motion was negatived.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

That clausc 3 stand part of the Bill, y+ .. -

The motion was adopted.
Clausc 3 was added to the Bill.
Clause 4—Place where pregnancy may be terminaled

SHRI JAGDISH PRASAD MATHUR : Sir,

I move :

“That at page 3, after line 7, the following
proviso be inserted, namely (—

Provided that no privatc place, clinic or
dispensary maintained by a registered medi-
cal practitioner shall be approved by Gov-
ernment.’’

fawr arq 1 wAAT /=47 AEiea 7 -
F17 frar, Sfea 9z fadgs & gad & fag
foeT ot gz g gu 1 ag w@d 9w aw
£ A §, 39 fam W @@ ¥ fag AR
Agt | sl WA weft wglga A 98 72 I
ZAW 34 H ot gad Traed Al €, fevu-
A 78 &, fagd o @ft 7 AIEE
Zq FqA ATH 1 qUE T AH |
#fET ogl aF A IEFTY g IqH AT
AT AMA a8 B 4 Grgde AfFAd 1,
AT TAo THo Gro +V Uk HIFA AfFza-
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[+t iz sranz wge]

T E @Far g, AT AH W =wm § e
g9 F e 9T gF fefuat 2 ¥ g,
T IAFT TH TFR & ATIEE  FIA FT
a3 @, a IaFT g Far g ?
3% a9 S feaai  STody, wn gAY
SEIT Y gy T I 7 g8@F ¥ET i
ST giaam s 39T 98y &, g9 faguw &
N, F giaue agi 7 Al 1 A8 e
qFAL § | ATT FI1S T s@TF ALY 2, famy
wrasl ferdemdr Al 8, v w18 wge Ag
g, foad g fegdeadr 78 &

AR I 9ZT I [qOAT H gL AR
w1 A3 fray &1 T afegert same
a9t FErE frog@ ww A A ¥ fau
g fadg @ar aifzd, faay war &
EFrEST 9T A M T 93 | 94T et gady
SE I FIE ARGAT SIqAT AT FAT &,
qY ITF T FT GAU I g1 qHAT
g1 AT SE-SE 9% AN selw-eArw N
FEQ e qiR feedafiort g o a3t
91T 9T TH TG FT FTT U T67 & | AT
a9 wrgAT dfEwadi & gl § gz oA
Fiq 3T €, q1 ZaF A A7 ST FT G
qg TFA § ; FICF ag ¥ Ay TrEE
WA T i AV T/ q1 EY SF0 &7 q2ay
7q aig & frafaai & @ § gy | zafag
§5 S durgA war g, 98 ay faw ¥ A
agrE & fag g oR zafae & 93 fAaga
FI g fF 4% g8 Dfast #1 ag efaR
£ |

The question was proposed.

PROF, D. P. CHATTOPADHYAYA : Mr.
Vice-Chairman, Sir, I appreciate the spirit with
which the hon. Member has moved the
amendment. But in the process of moving the
amendment, he has given as a matter of com-
pliment something to the Government which.
T am sorry 1o say, we do not deserve, viz., that
there are hospilals everywhere, in every block
in the country, Tam sorry to say that it is not
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a fact, There are many places not covered by
Government hospitals, And we want, aswe
have said before, that the benefits of this law
should be extended to the remotest rural areas.
What can be done under these rather restrictive
circumstances where we cannot open Govern-
ment hospitals wherever we like 2...

shaw fag awf : o quaq § %
agi 9T q13AT ITHET § |

sfl JERATERT : AT FZ AT & |

siiwm fag aal : saq % awar fE
qgF 9% AT1EIE IETT UF F, AT &S
FIH FT 6T & |

PROF. D. P. CHATTOPADHYAYA : Sir,
we have already said that it is a very delicate
operation and this imporiant task cannot be
given to any and every person. So, hefore we
allow some practitioncers to undertake tiis
task, we should see that they have the requisite
qualifications. And that is why we are re-defi-
ning the qualification of a medical practitioner,
and we are not toeing the old line; we have to
suitably amend the existing law regarding the
definition of a medical practitioner, On the
one hand, we have to see that this task is given
to the right sort of people and at the same
time, we have to see that thay do not remain
confined only to the urban areas. So, we have
said in clause 4 (b), “a place for the time being
approved. ...” Once Government hospitals or
Government agencics are there even in the
remote rural areas, we can do away with non-
governmental agencies. But for the time being,
we have to rely upon at least, some of the
non-governmenal agencies. At the same time,
we will see that the quality of the surgeon is
up to the requirement of the delicate opera-
tion,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

5. “That at page 3, after line 7, the following
proviso be inserted, namely :—

“Providerd that no private place, clinic or
dispensary maintained by a registered medi-
cal practitioncr shall be approved by Gov-
ernment.”

The motion was negatived,
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THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

“That clausc 4 stand part of the Bill.”
The motion was adopted.

Clause 4 was added to the Bill.
Clause 5—Sections 3 and 4 when not to apply

PROF. D. P. CHATTOPADHYAYA : Sir,
I move :

3. “That at page 3—

(i) in line 8, for the figure 5’ the figures
5 {1)" be substituted; and

(i) after line 14, the following be inserted,
namely —

2) Notwithstanding  anything  con-
tained in the Indian Penal Code (45 of 1860)
the termination of a pregnancy by a person
who is not a registered medical practitioner
shall be an offence punishable under that
Code, and that Code shall, to this extent
stand modified.’

The question was put and the motion was adopted .

THE VICE-CHATIRMAN (SHRI AKBAR
ALI KHAN) : The question is:

“That clause b, as amended, stand part of
the Bill.”

The motion was adopteds

Clause 5, as amended, was added to the Bill.
Clause 6 was added to the Bill.

N .
Glause 7—Power to make Regulations.

PROF. D. P. CHATTOPADHYAYA : Sir,

I move :

“That at page 4, lines2 and 8, for the
word ‘notice’ the word ‘intimation’ be sub-

stituted.”

Some honourable Members have asked
whether for undergoing this sort of operation
prior nolice would be necessary. The question

of priority or posterity or simultaneity could
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be removed if the word “notice” is replaced by
the word ¢ The word
tion” is morc informative.

‘intimation’, “intima-

The question was put and the motion was adopled.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is :

That Clause 7, as amended. stand part of
the Bill.

The motion was adopted.
Clause 7, as amended, was added to the Bill.
Clause 8 was added to the Bill.

Clause 1—Short title, extent and commencement.

PROF. D. P. CHATTOPADHYAYA : Sir,

[ move :

2. “That at page 1, line 4. for the figures
‘1970’ the figures 1971 ‘be substituted.”’

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is ;

“That Clause 1, as amended, stand part of
the Bill.”

The motion was adopted.

Clause 1, as amended, was added to the Bill
Enacting Formula

PROY. D. P. CHATTOPADHYAYA : Sir,
T move :
1. “That at page 1, line 1, for word

“Twentyfirst” the word ‘“Twentysecond” be

substituted”

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The question is:

“The Enatcting Formula, as

stand part of the Bill.>

amended,

The motion was adopled,
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The Enacting Formula, re-amended, was added
to the Bill.

The Title was added to the Bill.

PROF.D. P. CHATTOPADHAYAYA : Sir,
move : Loy :

“That the Bill, as amended, be passed.”
The question was put and the motion was adopted.

SHORT DURATION DISCUSSION UNDER

RULE 176 Re. SUGAR POLICY RECENTLY

ANNOUNGED BY THE GOVERNMENT
OF INDIA mon

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : In this discussion each Member
will have only ten minutes. Now Mr. Kulkarni.

SHRI A. G. KULKARNI: At the outset,
I would like to congratulate the Minister of
Agriculture for the told and belated decision
taken by him in moving all control on price,
distribution and movement of sugar with effect
from the 25th May, 1971, Tam saying ‘belated’
because this decision was overdue some six
months back. Since the government usually
tries to make political assessment of very rational
and scientific problems, this uncertainty was
created, Particularly T am referring te this

[MRr. DEPUTY CHAIRMAN in the Chair]

because it is my duty to refer to thisfor the
future guidance of the government, During the
last six months sowing of sugarcane was delayed
due to uncertainty, Therefore, this belated
decision has already done some demage to
sugar production in the country. As T have
already said, the decision, however, deserves
congratulations because once and for all this
uncertainty has been removed. I hope govern-
ment will take care to sce that political assess-
ment of a rational and scientific problem is not
made, i :

I feel there is still another necessity for a
bold decision in connection with the fixation
of the sugarcane price. It is high time that for
the next year sugarcanc price is announced.
In this matter government is still dilly-dallying
and avoiding to tike a rational decision,
During the last 20 years government have
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appointed five to six commissions to evolve
a rational policy on sngar industry, But
insiead of evolving a long-term
sugar, government. has always been taking hit
and run decisions on the fixation of price.
The basic thing in this country to be considered
in connection with fixation of sugarcane price
is to accept the principle of proportionality or
to try to fix the price based on the recovery in

sugarcane, In this cennection 1 would say
that the Sen Commission has'given very valuable
contributions on the question of fixation of
price of sugarcane. Very recently the govern-
ment has appointed one commitice headed by
one Talwar in the Ministry of Agricuiture.
That committee has also given a report. By
taking a decision last week, government also
hesitated in not accepting Sen Commission’s or
Talwar Commission’s report, The House will
appreciate that if you do not take into account
the problems of farmers, there will be no in-
centive left for them. I am mentioning this point
particularly because I requested the Minister of
Agriculture to show me the Talwar Committee’s
report keeause I wanted to see the recommen-
dations. ShriFakhruddin Ali’Ahmed, as a good
and honest gelneman, agreed that it would come
to me. But unfortunately, a copy of it did not
come so far and perhaps his administration
migh: have over-powered him, After all,
Talwar Committee report is not for preservation
by government. You keep it in the Parliament
Library, We want to have a scientific assess-
ment of the problem and you have appointed a

Committee and it is our our right to get a copy
of the report. You keep it in the Pacliament
Library, The Talwar Committee Report is the
last report on the scientific assessment of sugar-
cane price. *

policy on

Sir, T wanted to mention another aspect of
the problem also here, Up till now the sugar
industry has been blamed and has been blamed
on the one side by the sugarcane growers and
on the other by the consumers., With the
increase in sugar factories, the co-operatives
which have been started have done well iu
sugar production in this country by giving a
fair deal to the sugarcane growers who are
members, but they could not do the same to the
consumers and it is not the fault of the co~
operatives in this connection. Sir, the Tariff
Commission formula of ‘cost plus’ has also
damaged the interest of the consumers and las
encouraged inefliciency in the sugar industry.
Sir, it is high time that the Government shed



